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Abstract of the Proceedings of the Council of the Governor-Geuneral of India,
assembled for the purpose of making Laws and Regulutions under (ke
provisions of the Act of Parliument 24 and 25 Vic., cup. 67.

The Council met at Government 1louse on Friday, the 26th January 18G6.
PrESENT:

His Excelleney the Viceroy and Governor-General of India, presiding.
IIis ITonour the Licutenant-Governor of Bengal.

His Excellency the Commander-in-Chicf.

The Hon’ble 1I. Sumner Maine.

The Hon'ble W. Grey.

The Hon’ble G. Noble Taylor.

The Right ITon’ble W. N. Masscy.

The Ilon’ble Colonel . M. Durand, c. B.

The Hon'ble Mahdrijd Vijayardima Gajapati Rdj Bahddur of Vizianagram.
'The Hon'ble Rdjd 84hib Dydl Bahddur.

The Hon’ble W. Muir.

The Hon'ble D. Cowie.

The Hon'ble Stewart 8t. John Gordon.

REGISTRATION ACT AMENDMENT BILL.

The Hon’ble MRr. GorpoN introduced the Bill to amend Act No. XVI of
1864 (to provide for the Registration of Assurances), and moved that it he
referred to a Sclect Committec, with instructions to report in six weeks.
IHe said that the Bill which he had the honour to lay before the Council did
not propose to make any very important alterations in the existing law. The
causes which had led to the revision of the Act now in force were the doults
which had been entertained regarding the meaning of some of the most im-
portant provisions of the Act, and the dificulties which had heen experienced
in working the machinery of registration.

In the form of the Act somo changes were proposed, but only with g
view to render the law more intelligiblo to the public. All the informatinn
which 2 man about to register a document would be likely to require, was ¢ol-

lected under separate headings, thus;—
What documents are registrable; and of these—when the registiation g
compulsory and when only optional:

The place where documents must ho registered «
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The time within which they must be presented:.
The persons by whom they may be preseated :

How tho attendanco of persons whose.presence is essential to registration
could be enforced :

The cffect of registration:

And, in case of refusal to register, the remedy for such refusal.

At present much of this information could only be gathered after close
study of the whole of the Sections of the Act.

The most important alteration of all, and that which had caused the neces-
sity for the revision of the law, had regard to the presentation of documents for
registration. The framers of the original law had made use of the word
party, sometimes in its legal and technical sense, and sometimes in its colloquial
sense, until it was difficult to understand what the effect of the law really was,
Aftera good decal of hesitation, the established interpretation was that the
persons who exccuted the document could alone present it for registration.
In some respects this course possessed an advantage. If the man who exe-
cuted the document appeared before the Registering Officer and said, * Register
this document. I executed it. I have borrowed the money. I have rented
this house"”—then the Registering Officer could proceed to register at
once, for no letter evidence could be procured. But it was obvious,
that the person who coxccuted a document was the last person who would
take trouble or incur expense in order to causc it to be registered ; and,
moreover, he never had possession of the document. Then it might be said,
that it was in the power of the person who lent the money to say to the person
who camo to borrow.—“ Execute the bond now—then go and get it registered—
and when you come back with the bond duly registered, then you shall have
tho n16ney." This was in fact what was now taking place. But the evil of it
was that it created the necessity for two transactions instead of one. "There must
Do the cxecution of the document—then there must be a separate transaction for
the payment of the consideration money. The practice in the Mofussil was
generally this. Tho man who wanted to buy a ficld, say, went to the seller: he
took two friends with him : the terms of tho bargain were discussed and settled ;
then the scribe of the village was sent for, and the whole was reduced to
writing, and tho witnesses who attested the signature of the exccuting person
were witnesses also of the payment of the counsideration money. One of the
commoncst pleas in Civil suits in the country was this: tho execution of the
document was admitted, but the payment of the consideration was denied,
But under the practice which had hitherto obtained, the same witnesses who
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proved the document proved also the payment of the consideration moncy,
If however the law had the effect of dividing the transaction into two separate
parts, the difficulty of arriving at a correct decision would he greatly increased.
The Bill proposed that documents mizht be presented cither by the persons who
executed them, or by the persons who claimed under them, but registration could
not take place unless the persons who exccuted them admitted that they had

done so.

The next point to which he would refer was an entirely new provision. It
was this, When through unavoidable accident a document had not heen present-
ed within the two or four months prescribed by the law, then the Registrar
might accept it up to six months on the payment of a penalty. The Bill pro-
posed to vest this discretion in the Registrar, who was generally tho Collector
or Judge, or always an officer of considerable experience. I'he law was very
stringent as it now stood. However genuine the docwment might be, and how-
ever anxious all the partics to it might be to have it registered, still it could not
be registered if the time for registration had expived. This was frequently the
cause of great hardship. The effect of non-registration was very niuch the
same as the cifect of writing a document on unstamped paper. In both
cases, tho cffcct was to render it not receivable in evidence in the Civil Courts.
This of itsclf was an evil of considerable magnitude, and if proper precautions
were taken that none but dond fide documents were registered, the moroe that
could be done to facilitate registration, the better. Tho proposal was in fact
to adopt the procedure cnacted for the same purpose in the Stamp Law.
From enquiries which he had made in the Presidency towns, it scemed as if
the hindrances to registration must be considerable ; for in Calcutta only 2,202
documents had Dbeen registered during the past year, and in Bombay only
2,644. The details of the registration in Calcutta showed that, of the wholo
number registered, 1,686 were documents the registration of which was com-
pulsory, and 60G optional; rather more than onc-half were in English.

The Bill proposcd to alter the law as to the remedy for refusal to register.
At present the Jaw laid down that the Registering Officer should not be a
party to the suit to compel registration : the result of this was that the parties
to the document, other than the plaintiff, were sucd. But it often happoned
that they had no objection to registration taking place. The fact often was that
registration was refused by the Registering Officer because the requirements of
the law had not been complied with.  But there was no one whose interest it was
to press this on the notice of the Court, and the result was that in some caseq
orders had been issued by the Courts compelling registration when tho pro-
visions of the law had not heen obeyed.  The Bill proposed to vemedy this by
permitting the Registrar to be madea party to the suit. 1le would thus have an
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opportunity of defonding his acts. Anothor Section proposed to protect him l
from damages and loss when his acts were shown to have been done bond fide.

Tho position of the Registrar of the District was somewhat altexed by the
Bill. As tho law now stood the Registrar was compelled to register all docu-
ments which referred to property situated partly in one District and partly in
another. Now in a great part of India the Registrar of the District was the
Collector, and his daties required him to travel nbout a great deal. This en-
abled him to exercise & useful supervision over his subordinate Sub-Regis-
trars, but it mado the actual work of rogistration very inconvenient. The Bill
proposed to relieve him of all original registration except in the case of Wills
and authorities to adopt, which were not numerous.

The object in viow in the alteration in the mechanical part of the Bill was
to get rid of the present system of making copics of copies. According to one
Section of the present law, it was possible that a document might be produced
in Court which was tho fifth in descent from the original. Tach copy was not
unlikely to contain clerical errors, which would again be perpetuated and
multiplied in each fresh series of copies. Morcover, the present system rendered
it necessary to maintain larger establishments than were absolutely necessary.

As the law now stood, the seal and signaturc of the Registering Officer were-
primd facie proof that the document had been duly registered. This was all
that could be reasonably cxpected, but it left an opening for the opposite party
to prove that the Registrar had not been duly appointed, or that his pro-
cedure had heen illegnl. It was hard that people should suffer for faults
which they had not committed, and the Bill contained a proviso that no
registration should be set aside in consequence of any such technical defects.

One of the great difficultics which was experienced in the administration
of this country was the great number of vernacular langunages. In Bombay
there were no less than six; and in Madras he Dbelicved there were as
many. The law said that when a document was presentd to the Registrar,
written in a language which he did not understand, he should refer it to his
superior.  Now the chances werc that the superior did not know more
languages than the subordinate; it was hard that the law should make a man
travel about, and thus losc more time than was necessary. ‘The Bill accord-
ingly proposed that wlen a documpnt was presented in o language not under-
stood by the Registrar, it should be accompanied by a translation and a copy;

- and that the copy should be filed, and the translation should, for the purpose
of making the other copies and the abstracts required by the Bill, be treated
as if it were the original. A further provision laid down that the Local Govern-
ment should decide what langnages were to be recognized.
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Therc was one subject not dealt with in the 1ill, regarding which he
thought a few words onght to bo said. Certain gentlemen conneceted with the
cultivation of Indigo in the District of Jounpoor in the North-West Provinees
lm(_l represented that the Act boro hardly on them. Enquiries had been mnade
in the Lower Provinees, and it appeared that the same system of cultivation
prevailed in the District of Shahabad, and partly also in the District of Sarun.
That system was this. The Planter took of land, ficld by ficld, from indivi-
dual cultivators. The couditions were that he should gather two crops, but the
last crop could !.xot be gathered in within twelve months: therefore the least
was, though nominally for one year, in reality for about fiftcen months, The
Act made registration compulsory in these cascs, and the Bill did not propose
to alter the law in this respect. These gentlemen in stating their case laid
great stress on the expense of registration and on the difliculty of inducing
the cultivators to take the trouble of attending at the Registration Omceo,
And they pointed out that they themselves were not authorized to present
the lease for registration. The Bill proposed to authorize the person claimine
under o document to present it for registration. And it also provided a 1,1-0?
ccdure for compelling the attendance of tho persons whose presence was ne-
cessary to registration. As to the question of expense, the fee on the regis-
tration of leases could be altered by the Executive Government, and he thou::;ht

it had been reduced.

But if any alteration were about to be proposed in the main features of
the existing law—if the list of documents, the registration of which was now
optional or compulsory, was to be revised—he thought that alteration ought to
take place in quite a different dircction from that desired by these gentlemen.
When alteration of this nature took place, he hoped it would be to make the
registration of all documents relating to iinmovable property compulsory,
rather than to increase the number of thoso the registration of which was now

optional.

There was no doubt that thie line drawn by the present law was very
arbitrary. It was quite possible for & man to evade the law altogether hy
dividing his estatc into small lots of less than Rs. 100 in value cach, and then
the public would lose the advantage of being able to inspeet the register of
titles, So again the rogistration of a deed of sale of a picco of land valued at
less than Rs. 100 was optional, but a lcase of the same pieco of land for thirteen

months must be registered.

The Bill had been framed after communication with the Registrars General
of Madras and Bombay and of the North-West Provinees, and he (M. Goknon)
désired to express the great obligation.which he was under to Mr. 1lccley, the
able and energetic Registrar General of Bengal.
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Most of the alterations to be found in the Bill now before the Council bad
been suggested by difficulties which had occurred in tho practical working of
tho present Act.

The 'Hou’blc the Maninisi or ViziaNaeram thought that there was
one portion of the Bill which would probably not be well received by the
Mahomedan community of Bengal. He referred to Section 21, which pro-
vided that “If any document tendered for rcgistration Lo in a language
which the Registering Offiéer does not understand, and which is not
commonly used in the District, he shall refuse to register tho document, un-
less it be accompanied by a copy and a translation into a language commonly
used in the District; and such translation shall be registercd and such copy
shall be filed in his Office.”” Now there wero very many instruments of
importance, such as deeds of marringe scttlement, dower, religious endow-
ments, &c., which were drawn up, amongst the Mahomedans of Bengal, in the
Persian language, of which a translation into the language commonly used in
the District —viz., Bengili, might fail to convey the precise meaning of the
conditions, &c., of tho instruments in question. It would be obvious to his
Hon'ble Colleagues, that such a2 measure would Lo productive of considerable
inconvenicnco to parties, by leaving open a door to litigation, and of which
advantage might bo taken by interested individuals. He would therefore beg
that the question be referrcd to the Select Committee for consideration, and for
making such alterations in that Section, as might appear to them likely to
obviate the evil pointed out.

The Ion’ble Mr. MAINE said that with regurd to presentation of a docu-
ment in a Janguage unknown to the Registering Officer, the provision contain.
ed in the Bill was in ease of tho person presenting the document. As the law
now stood, he was put to considerable trouble in taking the document to
another Registoring Officer ; but the Bill provided that if he tendered a copy
and translation, the copy should be filed and the translation registered. ‘I'he
provision was therefore obviously in his favour.

The Hon'ble CoLoNEL DURAND said that great weight should be given to
the romark o.f the Mahirdjd of Vizianagram, because in all these languages
it was often exccedingly diflicult to give corrcet equivalents. The Mahdrdja
had specially drawn attention to Mahomedan documents; to these Lis remark
did apply particularly. There were many obscurities and peculiarities connect-
ed with the various social matters to which such documents often referred, and
it would be exceedingly diflicult really to produce cquivalents in any of the
vernacular languages of India for the terms relating to such matters. He

(Coroxer Durand) would therefore recommend carcful attention to what had
fallen from the Mahdriji. ‘
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If ho understood the mover aright, the Bill provided that the {ranslafion
was to have the same force and the same validity as the original. If so, the

Pprovision required very serious consideration.

The ITon’ble M. Gonnon said that the Bill proposed that the copy should
bo filed and tho translation registered. Therefore any body who could under-
stand the language would find from the copy exactly what he required. It
was only for the purpose of making the copics and abstracts required by the
other parts of the Bill that the translation would ho treated as if it were the
original.

The TTon’ble CoroNEL DURAND snid that he might have misunderstood the
Ion’ble Member. Il understood him to say that copies might be taken in
the original or in one of the vernacular Ianguages, and that a copy taken in tho
vernacular would be of cqual value with the original.

The Ilon’ble MRr. MAINE e.\'plainc(i that what was filed was a copy of the
document in the language in which it was drawn up, but the person filing it, at
the same time, tendered a translation, which amounted in fact to putting his

own construction on the copy.
The Motion was put and agreed to.

BURMESE RECORDERS’ COURTS ACT AMENDMENT BILL.

The ITon’ble MR. MaINE moved that the Report of the Select Committee
on the Bill to amend Act No. XXI of 1863 (to constitute Recorders’ Courts for
the Towns of Akyab, Rangoon, and Moulmein in British Burmah, and to
establish Courts of Small Causes in the said Towns), be taken into considera-
tion. Tle said that, as regarded so much of the Bill as he had explainod and
described when he asked the Council to refer it to the Sclect Committee, no
amendment whatsoever was proposed, but since the Bill had been beforo the
Committee, they had had the advantage of consulting Mr. J. Pitt Kennedy,
the Recorder of Rangoon and Moulmein, and he had suggested the addition of
three Scctions, the desirability of which was so obvious that he belicved the

Council could not refuse to pass them.

Section 12 (the first of the new Sections) provided that the Registrar’s
powers as a Small Cause Conrt Judge should be exerciscable by the RRecorder.
Under the Act the Registrar had, up to a certain amount, the powers of a
Small Cause Court Judge. It might well happen that tho Registrar’s file
would be overfull, while the file of the Recorder was not full enough. Tt was
clear therefore that, under such circumstances, the supervior Judge should bave
power to take o case off the file of his subordinate Judge and try it himself.

»
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Scction 13 merely corresponded with a Scction in tho unamended Bill,
which provided for the appointment of an Acting Recorder in the absence of
the permanent Recorder. Scction 13 made similar provision in regard to an
Officiating Registrar, and empowered the Recorder, or, in his absence, the
Commissioner of the Division, to appoint an Officinting Registrar, who might
hold at the same time any other offico under Government.

Section 14 empowered the Recorder to make rules of practice and prescribe
forms. Such rules and forms must bo published in the official Gazette, must.
be consistent with the Codo of Civil Procedure, and must receivo the sanction of
the Chief Commissioner. The Scction closcly resembled one in the Punjab
Chiof Court Act.

Tho Motion was put and agreed to.
The Ion’ble Mr. MAINE also moved that the Bill as amended be passed.
The Motion was put and agreed to.

ARMS' ACT CONTINUANCE BILL.

‘'The Hon’ble MR. MAINE, in movizg for leave to introduce a Bill to con-
tinue Act No. XXXI of 1860 (relating to the manufacture, importation, and
sale of arms and ammunition, and for regulating the right to keep and use
the same, and to give power of disarming in certain cases) and for other pur-
poses, said that the Act which he proposed to continue—Act XXXI of 1860,
commonly known as the Arms’ Act—ivas limited by its last Section to a dura-
‘tion of five years. As the expiration of that poriod approached, although His
Excellency in Council, as Mr. Maino believed, had little or no doubt of the ex-
pediency, or indeed the absolute necessity, of continuing the moasure, never-
theless, in deference to tho hesitation implied in the restriction imposed by the
former Legislative Council, tho Government had thought fit to institute an
enquiry, throughout India as to the operation of the Act, and, pending that
enquiry, the Act had been continued for a single year which would cnd next
October. The branches of the enquiry—this would be found in a letter from
the Home Sccretary addressed to all Governments and Administrations, which
would shortly be circulated—were three. First, it was asked gencrally
whether the Act had worked well and onght to be continued. Next,—and this
question was suggested by the uncasiness known to prevail when the measwre
was originally under discussion—it was enquired what had been the working
of the Act with regard to European British subjects. Thirdly, in consequence
of reports which had recently reached the Government, it was: asked whether
the disnrming of the country had encouraged tho multiplivation of wild animals.
To take the second guestion first : there was a unanimity of testimony that no

]
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European and no Native of approved loyalty had beon disarmed under the Act.
The rule of exemption, which, he supposed, might be regarded as typical of the
rules in force throughout India, ran thus in the Central Provinces :

Every Enropean or East Indian or Parsce or Soldier or Officer of any Department in tl;e
service of Her Majesty is exempted from the operation of Rule IX. Natives of rank with their
retainers, and Natives of eminent loyslty and respectability may bo similarly exempted by specinl
order of the Chief Commissioner.

In reply to the first enquiry, there was also no variation in the answers
from a statement that the Act had worked cxcellently ; and, indeed, in some
of the nnswers there might be traced a feeling of surprise that tho question
was askod whether it should bo continued. Some of the papors bhearing on' the.
point were highly interesting. Most people would admit that the habitual carry-
ing of arms, except for the purposes of sport, was a mark of barbarism, But it
could scarcely bave been predicted that so much softening of manners, and
consequent advance in civilization, would be produced by the mere prohibition
to carry arms. It was not foo much to say that this measure had altered
and mitigated the character of crime over a great part of India. He would
read some passages from the papers in his hand.

The Commissioner of the Nagpore Division reported that the Act appears to have worked
well in his Division. Considers that the powers which the Arms’ Act confers ave of great use
in checking crimos of violence, and tend much to keep the people of the country quiet,

The Commissioner of the Nerhudda Division also stated, that tho Arme’ Act appears to
have wurked well enough in his Division. Few arms are carried without license. The provi-
sions of the Act are belicved to have a good tendency, in making those who might at times
use arms for bad purposes in affrays, &c., forget their use. Is of opinion that the power to
disarm is useful, and should probably be retained. '

The Secretary to the North-West Government wrote as follows :—

It will be observed that the Officers consulted are unanimous in the opinion that the
Act has worked well, The Inspector Qeneral of Police and other Officers report that its opera-
tion has been beneficial in checking aggravated affrays and such like outrages, and all approve

of its continuance.
And one of the Commissioners of the same Provinces added—

““ Some of the Magistrates have expatiated on the almost total cessation of the nggra-
vations which used to nccompany, and of the acts of violence which used to be the crimes of former
days, before the people were disarmed ; and there is no doubt that the chango has been most
marked and 2 most desirable one ; and some of the Magistrates assert that it is fully appreciat-

ed by all the well-disposed.”
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The Qommissioner of the Allahabad Division made some striking remarks—

The Native population have, I think, quite fallen into the way of thinking that lothal
weapons are not necessarily essential accompaniments in the daily avocations of life: and
1 am quite convinced that their ubsence has led to a dimiuntion of the more heinous modes of
personnl attack. Indepeudent, therefore, of the object with which the Act croanated, I am of
opinion that its promulgation has indirectly tended to much benefit in the removal of the means
by which outrages were committed either in the heat of quarrel or in more deliberate revenge;
and, under this impression, 1 would earnestly advocate a continuance of the Act.

The following passage was from the report of the Magistrate of Humeer-
pore :—

In this respect the habits of the people have undergone a marked change; they pursue
their ordinary avocations and frequent places of public resort, nnd also journey from village to
village without preferring requests for permission to carry arms ; in fact, for the most part they
acknowledge that the necessity for such action does not now exist,

ﬁom Jhansi the Deputy Commissioner wrote :—

With reference to Circular No. 8A of 1865, dated the 27th ultimo, calling for report on
the general working of Act XXXI of 1860, I beg to remark that I consider the Act has work-
ed well towards the repression of crime, in bringing about a general disarming of the popula-
tion, thereby causing more settled and peaceful habits among the inhabitants, who now feel
that a strong Government is a better protection for person and property than any amount of
weapons carried by the individual.

Lastly, Mr. Maine would quote a passage from the Commissioner of
Patna :—

¢ Some months ago, however, it was brought to my notice that a number of cases of wound-
ing with lothal weapons had occurred in Patna, and this led me to ‘make more stringent use
of the provisions of the Act. ‘fhere are a large number of dxdmasies in Patoz, who have no
regular means of livelihood, but simply attach themselves as servants of gambling-bouse-keepers
or women of the town. These men are in the habit of wearing arms, and, on the occasion of
quarrels arising (an event of by no means rare occurrence), of using them without hesitation.
As there is not the slightest reason for these men wearing arms, and as their carrying them
renders breaches of the peace not unfrequent, I have directed the Police to enforce the provisions
of the Act, requiring a license for wearing such arms more stringently. The effect has been
beneficial, and I would strongly recommend the Scctions of the Act by which judicions
interfercuce is allowed, being continued in force ; such interference is useful as a most whole-
some check on needless carrying of arms, und I have seen or heard of no instance in which
the interference has been prejudicial or unwarranted.”

It was useless to multiply further authorities for the proposition that the
cffects of the measure had been most wholesome and ought not to be arrested.
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On the last point submitted to the Local Governments the evidence wis less
uniform. . The local Officers were not absolutely agreced whether wild animals
had or had not increased in consequence of the Act.

From the Central Provinces, it was distinctly reported that—

Wil beasts bave not increased on account of the prohilition against carryirg arms,
People in danger from wild animals are sufliciently provided to protect themselves.

8o also in the papers from the North-West, Mr. Maine found the following

statements :—

Tho Superintondent of the Dhoon states that he sees no reason to believe that wild animals
Kave increased. The Magistrate of Scharunpore states they havo decreased. Being a good
deal iu the jangles in those Districts, I have good opportunities of judging, and I belicve these

opinions are correct.

The Magistrate of Moozuffernuggur thinks the number of wild animals has incrensed. T
fancy Mr. Martin must refer to wild pigs principally, though he mentions pigs and deer. 1 see
no increase of the latter; the extension of swamp and jungle in the Ganges valley has
doubtless led to an iucrense of pigs, but the remedy for thot—reduction of the swamps—is

being applied.
And again in a report from Humeerpore, it was stated—

The ravages of wild animals have not, so far as this District is concerned, incrensed in
consequence of the operation of Act XXXI of 1860. On the other band, the destruction of
such animals and consequent pnyment of rewards have ruther progressed since its promulgution.

The opposite view was, however, very strongly taken by certain Officers.
The following passage occurred in a letter from the Government of Oude :—

ith reference to the stutement of persons licensed to carry fire-arms for the destruc.
tion of wild animals, submitted for the Districts of your Division in compliance with my
Circular No.40-1390, dated 18th June last, T am directed to olserve that it appears to the
Chief Commissioner that, except in the Districts of Mohumdee, Barmitch, Gondah, and
Hurdui, very few licenses to carry arms for the destruction of wild animals bave Leen given,
The Chief Commissioner has been much struck during his present tonr in the Oonao District
with the great increase of deer and neelgae, and has heard loud complaints of the injury
done by them to the crops, which his own observation bhas shown to be well founded. He
is convicted that in some parts near the Ganges, the reclamation of wnste lands is retarded by
reason of the ruvages of these animals, especiully the neelgae, which swarm along the hanks
of that river. The Chief Commissioner hag also received complainte of the injury done by wild
which harbour in jungles of the Svoltunporo District ; and there are probably few Dis-

pigs,
tricts which do not in some parts suffor from the ravages of wild animals.
In the North-West, the Commissioner of the Agra Division reported very

emphatically :—
[ ]
1 myself think that in the Doab portion of the Muttra District, and also in Etah and
Myupoarie, the antelopes bave largely increased, or at all events have become more troublesome
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since the general disarming of the people; but & judicious distribution of licenses for five-arms
(not swords) by the several Magistrates will in time mitigate this evil. Mr. Iume, of Etawah,
ought to know his own District; but from my own observation there, the immense herds of
antelopes nppear in some parts to be almost tame and to dispute possession of the country
with the human inhabitants, Perhaps, this, however, is no new state of things, In regard
to the general question, it is my hope and desire tbat the rising generntion of towns-people
and peasants shall grow up unaccustomed to the use of arms.

From Bombay also, the Government was informed to the following effect :—

¢ A belicf that hog, antelope, and neelgae bave increased considerably in pnrts of this
Collectorate since the disarming is prevalent, and I think there is some foundation for it.
There can be no doubt that the damage done to valuable crops by these animals, by the hog
in particular, which are very destructive, and which swarm in some of the Districts bordeting
on the Mhyee, Saburmutti, and other rivers, is very great, and I imagine that some steps will
have to be taken before long to reduce their number. The cultivators do not, however, com.
plain to me or to nny Assistants of their not being ablo to protect their crops against the
ravogesof these animals in consequence of the number of arms that were allowed for each
village being insufficient for the purpose.”

And the QGovernor General in Council put on record his opinion in this form—

ResoLuTioN.—It appears clear that wild animals, especially antelope, mneelgae, and hog,
have increased in number in several Districts of the Presidency in consequence of the disarming
measures carried into effect under the provisions of Act XXXI of 1860. Beasts of proy have
incrensed in number in eome places, but not to such a degree as the animals named above.
There can be no doubt that in some villages the crops must be liable to be injured if the
villagers are not allowed a freer use of arms than hitherto, and the Hon’ble the Governor in

Council concurs, therefore, in the suggestions made by the two Revenue and Police
Commissioners.

MR. MAINE might add that he had recently observed a statement in the
transactions of an English scientific society, to the eflect that certain wild
beasts, supposed to be extinet in particular parts of India, had recently re-ap-
peared there. Among these was the Indian lion, which had been supposed
to be expelled to wild countries like Kattiawir. Mg. MAINE would, however,
observe that any objection derived from the multiplication of wild animals, was
an objection which applied to the administrative working out of the measure,
and not to the measure itself. "The only inference was that licenses had not
been granted in sufficient abundance. Mr. MaiNg thought that perhaps the
Legislature might be slightly in fault, for on reading Act XXXI of 1860, he
perceived that while licenses to manufacture arms and ammunition might be
made subject to a condition, and were forfeited when a breach of the condition
occurred, there was no distinct power given to modify by conditions a license to
carry arms. A very slight alteration in the Act would enable the local officers
to make the license depend on some such condition as that which was described
in the following passage, and which was very generally recommended :—



(41 )

Mr. Forbes hns noticed a very judicious condition which he has snnexed to the privilege of
carrying arms, viz., that five black buck antelopes shall be given in at the nearest Tahsil for
cach license annually. I think this principle should be adopted everywhere. I would allow only
wild elephants to be drived off, and for this purpose each village, where elephants come to de-
stroy the crops, should bave a gun unconditionally, But with this exception every man licensed
to keep a gun should show that he kept it for a proper object and used it for the purpose.
Where prevalence of tigers is tho excute, the licensee should be bound to bring one tiger a year,
If o man really keeps a gun tokLill tigers, tbere would be no difficulty or danger in fulfilling
the condition ; such & man can always find out a tiger’s habits and post himself in a tree or somo
line which the animal frequents, or he can take ndvantage of a bullock or cow being killed and
take up n position and kill the tiger., Where the injury committed Ly wild pigs is the excuse,
the man should be bound to bring in four of these wild animals. I should add four does to the
" four buck antelopes the licensee is bound to give in where this class of deer abound. If g mnn
really carries a gun to get rid of these animals, be could with ease kill one a month.

With the exception of theslight change he had just described, MR. MaINE's
* Bill would simply continue the existing Act. Mr. MaINE did not purpose
absolutely to prepetuate it. A time might come when the Government of
India would be able to dispense with these stringent powers. But that time
was 50 remote that it was not worth while attempting to fix it conjecturally. .
The Bill would therefore continue the Aot until the Governor-General of India

in Council should otherwise order.
The Motion was put and agreed “to.
The following Selest Committee was named :—

On the Bill to amend Act No. XVI of 1864 (to provide for the Registra-
tion of Assurances)—His Honour the Lieutenant-QGovernor, the Hon'’ble
Messrs. Maine and Taylor, the Hon’ble the Mah4réjé of Vizianagram, and the

Hon’ble Messrs. Muir and Cowie and the Mover.
The Council adjourned till the 2nd February.
WHITLEY STOKES,

Asst. Secy. to the vat, of India,

CALCI;TTA, } Home Dept, (Legislative).

The 26tk January 1-66.
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